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CORAM :   HON’BLE MR. JUSTICE (DR.) SATISH CHANDRA, PRESIDENT 

 HON’BLE MR. V. PADMANABHAN, MEMBER (TECHNICAL) 

 
 

                                                             
FINAL ORDER NO. 55869/2017 

 

 

PER JUSTICE (Dr.) SATISH CHANDRA : 

 

  Heard Ms. Vibha Narang, learned counsel for the 

assessee-Appellants and Shri S. Nunthak, learned DR for the 

Revenue.  

 

2. Ms. Vibha Narang, learned counsel, submits that the 

present appeal is pertaining to the suspension of the CHA licence.  

She submits that the Department has revoked the CHA licence 

which has been assailed by the assessee-Appellant before the 
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Tribunal in Appeal No. C/51293/2017 and the same is still pending. 

Both sides have agreed that in view of the fact that the present 

appeal is pertaining to the suspension of the CHA licence has, 

therefore, becomes infructuous.   

 

3. In the result, the appeal filed by the assessee-

Appellants is dismissed as infructuous.  

 

(Dictated & pronounced in the open court) 
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